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IN THE CENTRAL ADMINISTFATVE..TP18UNAL 
CUTTACK BENCH, CUTTACK 

0. A /-A No. 	 199 

Applicant (s) 

Versus 

C Respondent (s) 

Sr. No. 	Date 	 Order with Signature 

I / 

4(7 / 1 

2 5.12.8 
	

The guestion of limitation will be taken up 

at the time k of hearing. 

Heard. Admit. No notice needbe issaed to the x 

respondents as Nr.Ganeswar hath,learned Standing Counsel 

(Centrai) has taken delivery of the copies of the application 

today in court. Counter, if any, should be filed within 

30 days. 

Vjcc...Cha irman 

4/- 
Mcrnber(Judjcjal) 

3 I 2.7.9 
	

None appears for the applicant to-day. On perusal 

of the application, it can not be disposed of on merit. 

Hence the case stands dismissed. Mr,G.Rath,Adl.Standing 

Counsel was present. 	
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